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Sindri FertiUzers and ChemieaJ8 Ltd. 

{ 
Shri S. C. Samanta: 

375. Shri Sabodh Dansda: 
Shri M. L. Dwlvedi: 

Will • the Minister ot Steel aa4 
Heavy IBdustries be pleased to state: 

(a) whether proper cost accounting 
system has been introduced in the 
Sindri Fertilisers and Chemicala 
Limited; 

(b) if so, when; and 

(c) if not, the steps taken in the 
matter? 

The Minister 01 Steel and Dea"" 
Industries (Shri C. Subramanlam): 
(a) Yes, Sir. 

(b) Since 1952, when the Company 
started runctionin,. 

(c) Does not arise. 

Marine Insurance Law 

J Shri RaChanath SinJ'h: 
376 Shrl S. C. Samanta: . ·l Shrl Sabodh Daasda: 

Shri M. L. Dwlvedi: 

Will the Minister of Flnaace be 
pleased to state: 

(a) whether Government of India 
are contemplating to enact a Statute 
for Marine Insurance Law as recom-
mended by the Law Commission on 
the ,eneral Jines of English Marine 
Insurance Act of 1906; and 

(b) if so, the detail. thereof? 

The MiBister of FlDaaee (8hr1 
Morarjl DesaI): (a) The Law Com-
mission's recommendations are being 
examined and no decision has yet 
been taken. 

(b) Does not arise. 




